
In the Court of the Vacation Sessions Judge, Theni.
Present: Thiru. S. Gopinathan, B.Sc.,B.L., 

         Vacation Sessions Judge, Theni 
Dated this the 17th day of  May 2023

Crl.M.P.No.218/2023
CNR.No.TNTH01-000241-2023

Dharma @ Deva @ Vasudevan
S/o. Ammavasai                                                   …     Petitioner/Accused

-Versus-
State through the S. I. of Police,
Theni P.S. in Cr.No.182/2023
U/s.147, 341, 294(b), 323, 324
       and 506(ii) of IPC                                    …   Respondent/Complainant

          This petition is coming up on this day before me for hearing in the

presence of Thiru. S. Kaviyarasan, Learned Counsel for the petitioner and the

Learned Public Prosecutor for the State and this Court passed the following:   

ORDER
This petition has been filed by the petitioner/accused U/s.438 Cr.P.C. for

seeking anticipatory bail. 

2. Heard the Learned Counsel for the petitioner and the Learned Public

Prosecutor for state.

3. The Learned Counsel for the petitioner submitted that the petitioner has

falsely been implicated in this case and he is not involved in any offences as

alleged in the complaint and the petitioner is afraid that he may be harassed by

the police in the event of his arrest. He is innocent and hence he will neither

tamper the prosecution witnesses nor hamper the investigation and he is ready

to obey any conditions that may be imposed by this court if he is enlarged on

anticipatory bail. Hence, the petitioner may be enlarged on anticipatory bail.



..2..

4.  On the other hand, the Learned Public Prosecutor would submit that

the petitioner has committed punishable offences U/s.147, 341, 294(b), 323, 324

and 506(ii) of IPC of which U/s.506(ii) of IPC alone is non bailable.   Further he

submitted that totally one named and 09 unnamed accused are involved in this

case, on 13.04.2023 at 10.30 p.m., the petitioner along with other accused had

intercepted the way to the house of the de-facto complainant, when the de-facto

complainant’s son had questioned this, they had used filthy language against the

de-facto complainant’s son and also A1 was hit with a brick in his mouth and

his middle tooth was broken and other accused had trampled him and threatened

him and  though  the  injured  has  been  discharged  from the  hospital  and  the

investigation  is  still  pending.  Hence  he  strongly  opposed  to  enlarge  the

petitioner on anticipatory bail.

5. Heard the submissions. The FIR was registered on 16.04.2023, they

caused injury on the de-facto complainant’s son and disfigure of his face and the

investigation is pending and if the petitioner is enlarged on anticipatory bail at

this stage the investigation may be get affected. Hence, this court is not inclined

to grant anticipatory bail to the petitioner.  

 In result, this anticipatory bail petition is dismissed.

Pronounced by me in open Court on this the 17th day of May 2023.

      Vacation Sessions Judge,
                    Theni.

Copy to
The Judicial Magistrate, Theni. 
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